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.12.06 hrs 

FINANCrAL : COMMITTEES-A' 
REVIEW 

SECRETA,RY: I beg to lay On the 
'Ta ble a copy each of the Hindi and 
English versions of the following: -. 

'(1) Fdnancia;l Committees, 1978-
79-A Review. 

'(~) Financial CommitteeS', 1979-
80-oA Revie'w. 

-_ 
12.06 hrs 

PETITION RE: HARD SH lAS OF 
BQMBAY RAILWAY SUBURBAN 

COMMUTERS 

SHRI R. K. MHALG'l (Thane): I 
eg to present a petition signed 'by 
hri R. G. Kapse and others regard. 
ng hardships of Bombay Railway 

. uburban commuters. 

2.07 hrs 

ELECTION OF DEPUTY SPEAKER 

• MR. SPEAKER: Now, we hav the 
mo ions for the election of the Deputy 

pea er. 

~) "' '('T arrtllr: ( f~ ) JJf 
1f&)Gtr, W ~ 'fiT \if) aftCflT \fflit trm 0Cfi fernS" Q'&i ~ f~ ~~ ~ 

ffi r~Cft~if;~~~ 
'~~q-~ ;r . ffi' I ~ 

~tlfT J ( '" ) 

M . SPEAKER: Shri K. P. Singh 
o. 

SHRI K. P. SINGH DEO (Dhen-
kana!): Sir, I beg to move: 

"That Shri G. Lakshmanan, 
member of this House, be chosen as 
the Deputy Speaker of this Hous ." 

SHRI s. MURUGIAN (Tiruppat.. 
tur): Sir, I second the motion. 

MR. SPEAKER: Shri Geo ge Fer-
nandes. 

MR. SPEAKER: Why are yOU try_ 
ing to come up? Is it your job? 
Please Mr. Pande! , 

SHRI CHANDRAJEET YADAV 
(Azamgarh): Sir, under Rule 8, clause 
(3~, the mover can make a statement 
if he wants to make one. Therefo.re, 
he may be permitted. (Interruptions). 

Why are YOU jumping? Let the 
Speaker decide: I am not talking to 
you. (Interruptions). 

I don't know how they fUnction !; 
They don't let even the Speaker func 
tion. 

MR. SPEAK R : He can only move 
the motion. 

SHRI CHANDRAJEET YADAV. I 
am referring to Rule 8, clause (3): 

MR. SPEAK~R: It says: " .... and 
shall confine himself to a mere sta 
m nt to that effect". 'To that effec 
means moving it. 

MR. SPEAKER: Mr. Gorge h 
are trying to force my hand? You can 
Only mov the motion. 

11 iff 
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MR, SPEAKER: No, It is for the 
House. Within the Rules, I am bound 
to work. It is only to be moved. It 
an only be moved. 

P;J) ..~): ~~ 11~)G7;r, it 
~~~, 

lIrc ~r af'fcl) ~~ ~ tfiT, ~ ~~ 
'«lIT ~ ~ / t« ~m ~ ~!Xf1R 

i{T ~~ In 

(InterruPtions) 

MR. SPEAK~R: Why are you com-
'ng up? Is it your job or my job? I 
h ave to control it. 

• 
SHRI SAMAR MUKHERJF;E (How-

rah): I second the motion. 

SHRI INDRAJIT GUPTA (Basir-
bat): Sir, 1 beg to move: 

That Shri Dhanik Lal Mandal, 
a Member of this House, be chosen 
as the Deputy Speaker of this 
H~use." 

DR. B. N. SINGH (Hazaribagh): 
Sir, I second the motion. 

SHRI YESHW ANTRAO eRA VAN 
S~tara): Sir, I beg to move: 

"That Shri Dhanik Lal MandaI, 
a Member of this House, be chosen 

s the Deputy Speaker of this 
House." 

S)lT ~ « ~ Cflft (mu): ~ «sr~i Cfi'T 
~q;r ,{6T~ 

(Interruption ) 

SHRI INDRAJIT GUPTA: Sir, I 
am seekin your guidance. If any of 
th proposers of these motions wishes 
o withdraw his motion and state why 

he i withdrawing it will you not 
rmit? 

R. SPEAKER: es, we shall per .. 
mit I think .•.•.•. 

S RI 1 DRAJIT GUPTA: This is 
under Rul 8(3). 

MR. SPEAKER: But the oint is 
i . any hon. Member decides to 

withdraw his motion, he can just d 
that. 

SHRI INDRAJIT GUPTA: But h 
must be allowed to explain. 

MR. SPEAKER ~ The Rule does not 
allow that. 

SHRI INDRAJIT GUPTA: I am 
seeking your guidance. 

MR. SPEAKER: My guidance is, as 
laid down in the rules. I am to be 
guided by the rules framed by this 
House. 

SHRl SAMAR MUK~RJEE: I am 
reading sub-section (3) of RUle 3, It 
reads: 

"A member in Whose name a mo-
tion stands on the list of business 
may, when called, move the motion 
or withdraw the motion, and shall 
confine himself to a mere ' state-
ment, .... " 

MR. SPEAKER: 'Mere statement 
to that effect'. (Interruptions) 

SHRI SAMAR 
statement should 
made. 

.MUKHEmJEE: A 
be all owed to be 

MR. SPEAKER: Here these words 
say, " .... to a mere statement to that 
effect." And what is that? The mo-
tion is being withdrawn. (Interrup-
tions) You just go into that. It says, 
" .. .. a mere statement to that effect .. ~ 
To that effect. That is, the motion is 
bing withdrawn. If any Memb r . is 
willing to withdraw, please do.. .• .! 

SHRI SAMAR MUKHERJEE: He 
will make a statement why he is 
withdrawing. 1 

MR. SPEAKER: No. Mere stat-
ment to that effect, that his motion i 

ing withdrawn. 

SHRI SAMAR MUKH'ERJEE: Wha 
is the meaning of 'statement'? 

MR. SPEAKER: It means, the mo--
tion is being withdrawn. (Interrup" 
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tions) If the rules say like that, then 
I cannot decide otherwise. 

PROF. MADHU DANDAVATE: 
Sir, On a point of order. 

MR. SPEAKER: Which rule you 
ar referring to? 

PROF. MADHU DANDAVATE: 
To the same Rule. You allow a 'mere 
statement'. What that 'mere state-
ment' is, that, of course, has to be left 
to the Members. ' 

MR. SPEAKER: No. c •••• to that 
effect' . 

AN HON. MEMBER: There 
difference between 'proposal' 
'statement'. (Interruptions) 

is a 
and 

MIR. SPEAKER: Please give me 
one minute. 

PROF. ,MADHU DANDAVATE: By 
this time the statement WOuld have 
be n over. 

MR. SPEAKER: No, no. It should 
'be according to the rules. I have 
gone through this also, it is not pos-
sible. It should be only a mere state-
ment that he is withdrawing. 

SHRI SOMNATH CHATTERJEE: I 
draw your attention to Rule 389 on 
esiduary powers. Rule 8(3) is not a 

bar. It only lays down what you have 
been already pleased to indicate. 
Under rule 389 when there is no spe-
cific provision.... / 

MR. SPEAKER: This is very speci-
c. 

I will nOw put the motion to the 
House. The question is: 

"That Shri G. Laksbmanan, a 
member 0 this House, be cbosen as 
the Deputy Speaker of this Hous ."' 

The motion was adopted. 

. 1 
the Deputy Speaker 

MR. SPEAKER: Shri G. Lak 
. manan is chosen as the Depu y Spe 
ker of tbis august House. 

The hone Prime Mi~ister. -_ 
12.15 hrs. 

FELICITATIONS TO THE DEPUTY 
SPEAKER , 

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): May I take 
this opportuni ty of congra tula ting 
Shri G. Lakshmanan on his election 
as Deputy Speaker. 

Shri G. Lakshmanan has wide e" 
perience of public life and. also he haa 
been a member of the other House 
and this should stand him in good 
stead in safeguarding the rights an 
privileges of all sides of the House, 0 

individual members as well as in 
upholding the dignity and decorum 
of tliis august House. I extend a 
warm welcome to him and I give him 
our good wishes and assure him. of 
our co-operation. 

SHRr GEORGE FERNANDES (Mu-
zaffarpur): I would like to extend my 
congra tula tions on behalf of the Lok 
Dal to the newly elected Deputy 
Speaker. 

I 'Would have been very happy i 
this election would not h ve been n 
cessitated. We submitted the motion 
in order to draw the attention of the 
House to a convt:ntion that bad been 
observed in the past where memb r 
b longing to the Opposition wa in-
variably made the Deputy Spe er. 
. ... (Interr"c..(,ption ) In th , last two 
Lok Sa bhas the Opposition was con. 
sulted before the Deputy Speaker was 
ele ted or before the nomination or 
D puty Speakership as mad. We 
had hoped that that tradition would 
b continued and it i only 
found that that traditio 
bee con inued, w wer co str 
to make our own nominatioD. 


